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Ganga Prasad Jpadhyay
versus

Shri P .E,Takvar and others
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Mr. I7.2 Shama, coanzel for the apolicant

M L.N;uhlimal, coamsel f£or the rescendents

Mr. AJdT,Prasad, chizf General Manager Telscon, Jaipur
contenn:r re wDﬂu»ﬂt in person
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Heard Shri K.S .S3harna, learnad cocunsel For the

2

applicant, anri KQN.Shrimal, leamzd -~ounsel for the
rezoondent s and Shri a.W.Prasad, Shisf£ GeneralVMan;c&r,
Departrent of Telzoommanizat ion who was pressint in khe
Court to=day. Shoi A.laPrasad on M2ing questionzd
1 reai 2d enmphatically and affirmatively that the zcholarship

for non=technical 2and technical subjerts is only for ene

degrze courss. The 2z3ze of Decpiks Sharma wasz Jecided
ecauge zhs hua, nzt eompleted her degree course in the

non=technical side bhefors aswitching ower o the technisal
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cat ien Of ML,BL3 .3 and their action were regulateé

under para 2.20 of the Scherme for ths grant of scholarships.
Shri 1.2 .Zharma, lsarned oounszel for the applicant
strenelasly trizd to esktaklish that there was no bar

to the grant of schelarship for another courze of dzgre
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level in ac= he ward of PYT employee switched over
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from the non-techniczl £o the tz=chniczl edocaticn.

2. W2 have given very sdequiate and det2iled

consideraticon £o the submissions <of shri sharma and

the version made kefore us ]:Qy the Chiz £ General

Manazer 3hri A,M,Pragad. We have 2130 seen the

scheme f£or Jgraont of schalarsh ize. There are no

twe viewa cn thiz makter that the zcholarship iz granted
only for one dayrsee ccurse which hss besen clzarly
stipuated in the DWGLPYT order dated 14.10.1955 which
ander <lause 2 (b) orowiles that the scholarahip will

be awarded o any student for 3 meximam period not

¢

exceeding four years only after Higher 3ecerndary/
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Mat riculation or equivalent st andard but not

ific

Hh

bevond cltaining the first deqree in the soe
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gourse upderkaken by the student «...." This order has

not teen molified or supsrseded by any letter/oirculars

of the respondsnts. Shri Sharma, the lsarpsed oounsel
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foar the =zpplicant hsz nit keen abkle to pin point any

other cirzulzr by vhich it coald be estzblished that

2 ward aftzr having anlergone a scholarship /edication
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in ons degres courze oould also demand andsther scholarship
for taking ancthsr courses of degree lavel oFf education.

heen afdgpet B
The werd swit:oh over has :Dnly,\ relation o non-tachnical

+o teahnioal -efore chktaining a degree. Affer a doegree
hhe been obtained the course of edjucatlon is dewmed
+o have been ~ompleted and there i3 uo gussticn of
switching cver from one courde to another. In view of

theze, we f£ind that there 13 no merit in the submission
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of Shri Zharma and the 2ontempt petition iz there fore
ed and the notizes issusd on the contemner is
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discharged.
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